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Order dated 3 14.12.04
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On being mentionad by Mr. Biswajit Mohanty,
Ld. Counsel appearing for the applicant, this case
has been taken up.

Perused the office note and the brief,

Heard Mr. B..M.ohar_aj;g; Ld. Counsel appearing
for the appl.ic;nt and Mr. U.B.Mohapatra, Id. Sr.
Standing Counsel. The Rem.stry has p-’;“i.hted out the
following defects in the office note s

(1) Annexure-l to the Q.A. being not legible.g

(ii1) De¢As to be barred by limitation.

(iv) Typed copy of Annexure-7 ought to:ﬁ
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have been filed.

(v) Applicant being an employee of Paradeep Port
Trust and the said Port Trust having not been notified
to be amenable to the adjudicatory jurisdiction of
this Tribunal; the present O.A. is not maintainable.

Heard Mre. Mohanty, Ld. Counsel for the applicant

‘on the question of maintainability. It aapears that

the applicant was 1nitially serving the State Govte
of Orissa and later jodned ‘the . services uﬁ?er the
pParadeep Port Trust. It is not any disputs that

Paradeep Port Trust has not yet been notifiad 0 be

‘within the adjudicatory jurisdiction of thi® Central

®
“dministrativa Tri.hunal. To this, Mr. Mohanty states

that'since the appcintmentAof’thg appli¢ant under
Paradeep Port Trust'réceivpd the approval of the
Shipping Ministry of Government of India, the

grievances of the applicant pertalning to his

‘;Eervice under Paradeep Port Truut is amenable to the

jurisdiction of this Tribunal. Since, undisputedly,
ap@licant was in service of Paradgep Port Trust
pefore his voluntary reﬁirement and since é:?adeep
Port Trust is not amenable to the adjudicaéofy
jurisdiction of this Tribﬁnal, this QeA. filed at
the rehest of the applicant is not maintainable,

Accordingly, this case is disposed of being not
maintainable. i

For statistical purposes, this case be registe-
red and C.A. No. be asigned. | i

Send copies of this order to the Respondents,
along with copies of the 0.A. and free copieé of this
order be also giveﬁ to the 1d. Counsel appearing

for both the parties.




